CRL.PETN. No. 32 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

26.02.2015

Heard Mr. R. Jha, learned counsel appearing for the petitioner,
who submits that he intends to file the rejoinder affidavit against the
counter affidavit filed by the State counsel.

Mrs. N.G. Shylla, learned GA is present

List this matter after 2(two) weeks.

JUDGE

D. Nary



CRL.PETN. No. 33 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

26.02.2015

Heard Mr. R. Jha, learned counsel appearing for the petitioner,
who submits that he intends to file the rejoinder affidavit against the
counter affidavit filed by the State counsel.

Mrs. N.G. Shylla, learned GA is present

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 65 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

26.02.2015

Heard Ms. A.P. Kharsohnoh, learned counsel for the
petitioners, who prays for 1(one) weeks’ time to file the rejoinder affidavit.

Mr. K.P. Bhattacharjee, learned GA is present.

List this matter after 1(one) week for filing of the rejoinder
affidavit and further order.

JUDGE

D. Nary



WP(C) No. 70 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

26.02.2015

Heard Ms. A.P. Kharsohnoh, learned counsel for the
petitioners, who prays for 1(one) weeks’ time to file the rejoinder affidavit.

Mr. K.P. Bhattacharjee, learned GA is present.

List this matter after 1(one) week for filing of the rejoinder
affidavit and further order.

JUDGE

D. Nary



WP(C) No. 166 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

26.02.2015

None appeared for and on behalf of the petitioner.
Mr. K.P. Bhattacharjee, learned GA is present.

List this matter after 2(two) weeks for further order.

JUDGE

D. Nary



WP(C) No. 189 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

26.02.2015

Heard Ms. R. Dhar, learned counsel, who submits on behalf of
the petitioner that, she has taken steps against the respondents No. 2, 3,
4 and 5 and service report is awaited.

Mr. L.R. Sangma, learned counsel for the respondent No. 1
sought 2(two) weeks’ time to file the counter affidavit.

Prayer is allowed.

List this matter after 2(two) weeks for filing of the counter
affidavit, service report and further order.

JUDGE

D. Nary



WP(C) No. 191 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

26.02.2015

Mr. R. Kar, learned counsel is present for and on behalf of the
petitioner.

The matter came up for hearing.

Mr. R. Majaw, learned counsel for the respondent No. 4
informed the court that the counsel holding the brief is pre-occupied. So,
another date may be fixed.

Mr. S. Dey, learned counsel for the respondents No. 1, 2 and 3
is also present.

List this matter after 1(one) week for hearing.

JUDGE

D. Nary



WP(C) No. 309 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

26.02.2015

Heard Mr. S.P. Mahanta, learned Sr. counsel appearing for and
on behalf of the petitioner, who submits that he need at least 2(two)
weeks'’ time to file the rejoinder affidavit.

Mr. S. Sen Gupta, learned GA appearing for the State
respondents No. 1, 2 and 3 has filed the counter affidavit.

The respondents No. 4 and 5 has not filed their counter
affidavits. They are directed to file their respective counter affidavits within
2(two) weeks.

List this matter after 2(two) weeks for filing of the rejoinder
affidavit and counter affidavit by the respondents No. 4 and 5 and further

order.

JUDGE

D. Nary



WP(C) No. 317 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

26.02.2015

Heard Ms. R. Lyngdoh, learned counsel for the petitioner, who
submits that the counsel holding the brief, Mr. A.H. Hazarika is on leave,
and prays that the matter may be adjourned, to which Mrs. N.G. Shylla,
learned GA has no objection.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 360 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

26.02.2015

Heard Ms. H. Kristazi, learned counsel for the petitioner, who
submits that, notice has been issued against the newly impleaded
respondent No. 5 and A/D card has been received.

On going through the A/D card, it appears that the address was
mentioned to “The Dorbar Shnong of Madan Laban, East Khasi Hills
District, Shillong”. | observed that there is nothing mentioned in the notice
against whom she would like to issue notice.

Issue fresh notice addressed to the Headman of the Dorbar
Shnong of Madan Laban, East Khasi Hills District, Shillong.

Petitioner's counsel to take necessary steps within 3(three)
days.

Mr. K.P. Bhattacharjee, learned GA submits that he need
2(two) weeks’ time to file the counter affidavit on behalf of the
respondents No. 1 and 2.

Mr. R. Kharsyad, learned counsel for the respondents No. 3
and 4 has already filed the affidavit.

List this matter after 2(two) weeks for service report, filing of the
counter affidavit by the respondents No. 1 and 2 and further order.

JUDGE

D. Nary



WP(C) No. 364 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

26.02.2015

Heard Mr. K.K. Khongjoh, learned counsel for the petitioner,
who sought time to file the rejoinder affidavit against the counter affidavit
filed by the respondents No. 1, 2 and 5.

Mr. K.P. Bhattacharjee, learned GA also sought time to file the
counter affidavit on behalf of the respondents No. 3 and 4.

List this matter after 2(two) weeks for filing of the rejoinder

affidavit, counter affidavit and further order.

JUDGE

D. Nary



WP(C) No. 371 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

26.02.2015

Heard Mr. M.F. Qureshi, learned counsel for the petitioner, who
sought 2(two) weeks’ time to get instruction from the client concerned.
The learned counsel also informed that the connecting matter is pending
before Hon'’ble the Apex Court but, on confrontation he could not
specifically informed the court whether, there is any stay.

Mr. S. Sen Gupta, learned GA is present and is directed to
furnish the status report of the case pending before Hon’ble the Apex
Court.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 375 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

26.02.2015

Heard Ms. R. Dhar, learned counsel for the petitioner, who
submits that, she is yet to file the affidavit pertaining to the service report
against the respondent No. 1.

Mrs. N. Gurung, learned counsel for the respondents No. 2, 3
and 4 prays for 3(three) weeks’ time to file the counter affidavit. Two
weeks’ time is granted.

List this matter after 2(two) weeks for filing of the counter
affidavit and further order.

JUDGE

D. Nary



WP(C) No. 384 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

26.02.2015

Heard Mr. D. Thaimei, learned counsel for the petitioner, who
sought 2(two) weeks’ time to get instruction from the client concerned.
The learned counsel also informed that the connecting matter is pending
before Hon'ble the Apex Court but, on confrontation he could not
specifically informed the court whether, there is any stay.

Mr. S. Sen Gupta, learned GA is present and is directed to
furnish the status report of the case pending before Hon’ble the Apex
Court.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 403 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

26.02.2015

Heard Ms. H. Kristazi, learned counsel for the petitioner, who
sought 2(two) weeks’ time to file the rejoinder affidavit.

Mr. S.C. Shyam, learned Sr. counsel for the Union of India is
not present, however, his junior, Mr. B. Deb, learned counsel is present
and informed the court that he is pre-occupied.

List this matter after 2(two) weeks for filing of the rejoinder
affidavit and further order.

JUDGE

D. Nary



